IN THE CENTRAL ADMINISTRATIVE TRIBUQAL

HYDERABAD BENCH : AT HYDERABAD )

OA 1631/93, ' Dt. of Order:10-1-93,
Smt.S5.Prabhavathi )
vesApplicant
Us.

1. Union of Indie, rep. by tha
- Secratary to Govt., Hxnlstry of
Finance, Department of Economic
Affairas, New Delhi.

2. The General Manager,
Security Printing Press, Mint
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3. The Pay & Accounts Officer,
Pay & Accounting Unit,
Mint Lompound, Saifabad, Hyd.
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Counsel for the Rsgpondents : Shri N.R.Dsvraj, 5r°;§§;mmwmmmfwww

CORAM:

THE HON'BLE JUSTICE SHRI V.NEELADRI RAD

THE HON'BLE SHRI A.B.GORTHI
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:  VICE-CHAIRMAN
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Copy to:~
1+ Secretary to Govt., Ministry of Finance, Union of India,

2.

Oepartment of Economic Affairs, New Delhi.

The General Manmager, Security Printing Press, Mint
Compound, Saifabad, Wyd-4.

do. 7The Pay & Accounts Urricer, M8y & MCCOURLLIG Ui,
Secupnity Printing Press, Mint Compound, Saifabad, Hyd,
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S. One copy to Sri. N.,R.Devaraj, Sr., CGSC, CAT, Hyd.

6. One copy to Library, CAT, Hyd. )

7. 9UOne spara copy.
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Judgement :

-
( As per Hon, Mr. A.8., Borthi, Member (Admn,) )

¢ *

-

Heard Sri N, Ram Mohan Rao, learned counsel for the

applicant and Sri N,R, Devaraj, learned counsel for the

respandents,
2. 0On the death'of hér husband on 2-12-1985 the
applicant was’sancﬁioned‘family pension, ~ She was there-

after given appointment ‘on compassionate ‘grounds as
aweeper/scavenger on-:Z7=1-86 :in Security Printing Press,
- 3
: &wn
Hyderabad. No dearnesa relisf and Pamilu mmmcime ;e —nf o
to her from the date of her appointment on compassionate

f

3. Aggrieved by the same she has filed this application

- . —e- - - -—— -7 -

applicant Dearness Allowance on family pension from the -,

date she was amnlaved. 1
4, Similar cases - OR.1116/93, OA.1117/93 and others fl-d

.in the past have been decided by this Bench of the Tribunal. -~
Atcordingly, this DA is allowed with the difection to the
respondents to pay dearness allowance on family pension

vu LiE sppllcant as was done in the previous cases, Ue

Pfurther direct that monetary relief will be limited to one

OA was filed on 21-12-1993, we direct paymeéf of dearness

o0 B PSR Y ) L

5. The DA is ordered accordingly at the admission stage,

No costs, \

; N ATN———
'JA.B. Gorgzi) (V. Neeladri Rao)

Member (Admn.) Vice Chajrman :
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